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The question was put and the motion was adopted.

MR. DEPUTY CHAIRMAN: Hon. Minister, is it true that the Government is trying
to close some of the offices of the Rubber Board and abolishing the aid to the farmers?
...(Interruptions)... No, no, please; I want to know it. You keep quiet. ...(Interruptions)...

Keep quiet. Keep quiet. This is for me. You can listen to that.
SHRIMATI NIRMALA SITHARAMAN: Sir, there is no plan to close the Board.

MR. DEPUTY CHAIRMAN: Thank you.

MOTION FOR ELECTION TO THE COFFEE BOARD

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): Sir, I move the following

Motion:—

"That in pursuance of clause (b) of sub-section (2) of Section 4 of the Coffee Act,
1942 (VII of 1942), read with sub-rule (1) of Rule 3 and sub-rule (2) of Rule 4 of the
Coffee Rules, 1955, this House do proceed to elect, in such manner as the Chairman
may direct, one Member from amongst the Members of the House, to serve as
member of the Coffee Board till 14.12.2018 or till he/ she ceases to be Member of
the House, whichever is earlier, with effect from the date of issue of the Gazette

Notification of his/her election."

The question was put and the motion was adopted.

REGARDING DISCONTINUANCE OF 2000 RUPEES CURRENCY NOTES
8ft TR AT (SR U<): T, AT point of order Bl
MR. DEPUTY CHAIRMAN: What is your point of order?

DR. SUBRAMANIAN SWAMY (Nominated): Sir, I too have a point of order.
...(Interruptions)... If you accept his point of order, you have to accept mine too.

...(Interruptions)...



Regarding discontinuance of [26 July, 2017] 2000 rupee currency notes 15

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI PRAKASH
JAVADEKAR): Sir, this is under which rule? ...(Interruptions)...

it AR AT AT SUTHTART Sf .. (AL)... ST BT Ig IR V&S & b
9 3 I 8T &1, a1 WRGR ofd e ot oft, O S e § $9d! "o SR
TS 219, $9 WRBR 7 &l IR BUYY P AIC §8 B Bl SGRT Fofy foram 8 ok Rerd
b P ifex a1 ® 6 319 98 37 89IR B9y & e =121 B Rod 96 +F 39 d@ o
FOIR BUY & 3.2 ARG HRIS BUT BTY &, 379 I 39 BT 4 B [GAT T TRBR 7 Bl
2 T 319 98 31 g9k By & e 7 BT

MR. DEPUTY CHAIRMAN: It is the Reserve Bank of India...

ot 91 3raTe: RSTd 9 b1 31t decision <111 81 U8 ReTd & &1 IS * 1S &1 8
Te AIcdal 81 gl 7, TENI Areddl bR § a1 S, 7 730 St 59 IR | 9arg) i
A St g9 IR W 1 TE qA? . (GET)....

SHRI PRAKASH JAVADEKAR: Sir, this is under which rule? ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Now, listen. ...(Interruptions)... Nareshji, you are in
the habit of raising a point of order every day, but you should say which rule of the House
is being violated or which provision of the Constitution is being broken. You are not

saying that. ... (Interruptions)...

it AT AT A AR ... (IALH).... SHHT STd1d GQ| Aledal BT Il ggal
31Teer gatl, 98 ReTd §a -1 81 fordn, 98 WRPR 1 fordnl SRR 7 Re7d §& & ded )
oot 21 foram Rerd 9 & 91 3T Ta=R 7 391 faRig fhan, «ife ol WRer &1
T IR Ugell (010 ARBR B &, 1 I8 G-I (077 Wt ARBR d1 81 H o<1 =0 ot &
ST ST AT ... ().

THE LEADER OF THE HOUSE (SHRI ARUN JAITLEY): Sir, it is a 'hoarder'

rather than a point of order! ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Yes. It is an attempt at disorder. ... (Interruptions)...
DR. SUBRAMANIAN SWAMY: Sir, I have a point of order. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: What is your point of order?
DR. SUBRAMANIAN SWAMY: Sir, it is on procedure. ...(Interruptions)...

THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD): Mr.

Deputy Chairman, Sir, I have something to say on this very point. ... (Interruptions)...

*Expunged as ordered by the Chair.
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MR. DEPUTY CHAIRMAN: Dr. Swamy, I would call you; please wait.

...(Interruptions)...

SHRI GHULAM NABI AZAD: Sir, in response to what my colleague, Shri Naresh

Agrawal, said, you said that it is the prerogative of the Reserve Bank of India.
MR. DEPUTY CHAIRMAN: Yes; it is that of the Reserve Bank of India.

SHRI GHULAM NABI AZAD: Then, why did the Prime Minister make the

announcement in the month of November last year? ... (Interruptions)...
MR. DEPUTY CHAIRMAN: But I talked about the. ...(Interruptions)...

SHRI GHULAM NABI AZAD: Sir, was there some reason for that? Secondly, I
would like to know this from the hon. Finance Minister, who is present here — every day,
we read in the newspapers that a coin of 1,000 rupees, a coin of 100 rupees or 200 rupees
or a note of the same is about to come. What is the reality? Are we to go by what the

media is writing, or is the House going to be enlightened by the hon. Finance Minister?
MR. DEPUTY CHAIRMAN: You should not go by the media. ...(Interruptions)...
sft TR IRATA: SHHT AT &, 'No' ...(TIAHH). .. TE TA-HC BT (01 27|

SHRI GHULAM NABI AZAD: Does that mean the Government has no role? So,

we go by the media, and there is no Government? ... (Interruptions)...

it TR 3mraTe: S MfSAT § BUAT B, ST A 98! A Bl TaTHE SHDBT deny
T M, A1 B BIM? WS F SN forg feam <irar 7, 987 81 Siren g1 Hifsar 7 gar forw
fora o ... (axasam)....

SHRI GHULAM NABI AZAD: Sir, we must know. ...(Interruptions)... We really
want to know what the truth behind this is. If we are going to have coins of 1,000, that
would mean that just to carry ¥ 10,000, you would have to carry a bag. We must know, so
that we purchase bags to carry I 10,000. Our sisters carry purses. Now, we shall also have

to carry a purse to carry 10,000 rupees! ...(Interruptions)...
B EPE CAES KRS IEREA RS EICK]

MR. DEPUTY CHAIRMAN: Does the Finance Minister want to react?
...(Interruptions)... The Finance Minister does not wish to react. So, I cannot do anything.

...(Interruptions)...
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sft TR IRTATA: SHHT AAAd el Bl ... (IIH). ..

SHRI GHULAM NABI AZAD: But, Sir, what do we do? How do we come to a

conclusion? ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Don't be guided by the media. ...(Interruptions)...

SHRI GHULAM NABI AZAD: There is no politics in it whatsoever. We just want

to know the truth. ...(Interruptions)...

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, we should not go by the media, but we
have to rely upon the media. We cannot be in a state of confusion. ...(Interruptions)...
Every day, some news is coming. As the Leader of the Opposition said, we must be
enlightened because we have to tell the people whether the news is correct or not. So, we

have to rely upon the media; we cannot totally dispense with it. ... (Interruptions)...

sft ¥RT T1eq (NER): W=, NS ATEgH A #1171 I8 e & i I8 S 2000 & e
DI T TS B, S AR JTATS Sff AR AN 7 I, § A1 § P 39 WR eeblel GhTg
) ST AR, e AT 1B ATE el I I HATE WIAT 8, hdTe Uidl § 3R Thale
JAedT 81 a9 SITST BAR <9 H ABdT8] Bl absorb fHAT ST 8, 34Ty § 3y ATeH
J H3) SN A B [H g TR A1l 8, 3D HUR ATYH] AH-ATH d1d a1 a1 a1y,
2] AT 3THBATE el 3R &S IRE | @RT 2000 BT AIC ITYH B T YD $H AHATE
BT o W b1 BT IR TASNH 7 S Fel, 39 91 b IR | YD Feq § g1
IR 3Tl Il T8 ATHAT ST B 81 AT, ol AT IS AT &, dl $6 W TP $6
ST 12Tl

MR. DEPUTY CHAIRMAN: Dr. Subramanian Swamy, what is your point of

order?

DR. SUBRAMANIAN SWAMY: Mr. Deputy Chairman, Sir, it is well established
that you have residuary powers for taking extraordinary decisions. Now, the procedure you
are following here in the Zero Hour is first-come, first-served. The first-come, first-served
principal is modified by your discretionary power occasionally when something very
important comes like Samjhauta Express tapes where the Congress Party had suppressed

tapes and created a massive * on the nation. We want a discussion on that first.

MR. DEPUTY CHAIRMAN: That is not a point of order; that is a suggestion.

...(Interruptions)... Now, 1 come to notices under Rule 267. ...(Interruptions)... Shri

*Expunged as ordered by the Chair.
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Rewati Raman Singh's notice under Rule 267 is not permitted because it is a very general
subject; Shrimati Vijila Sathyananth's notice is not permitted because that is a matter you
can raise in Zero Hour or as a Special Mention. ... (Interruptions)... This is a subject which
you can raise in Zero Hour or as a Special Mention. Shri Naresh Agrawal's notice is not

permitted because the subject is very general. ...(Interruptions)...

sft TR 3FEATE: TR, unemployment SRS Aeolde el gl ...(GE)... IfS 3T
TS A1 AP T SR (ST & oY S S| .. (FFEH)....

MR. DEPUTY CHAIRMAN: I read your subject. ...(Interruptions)... Your subject
is 'Concern over rising number of unemployed youth in the country.' On that, you can try
for a discussion. The next one is by Sambhaji Chhatrapati regarding construction of a
bridge. It is not permitted because it can be raised as a Special Mention. Now, Mr. Anand

Sharma, what is your issue under Rule 2677 ... (Interruptions)...

sft YTt vA fE (SR uQen): S I9RA A1ed, g9 91 Weolae f&aT €, 98
SR el 81 g TJhe RIREH & HUR ARBR B Sl iferdl 2, IHD! d1ad &9 I8
e 2l Primary School, High School, Higher Secondary and Intermediate, QW SgTaT

gHTeC 3R BIg Teolde 81 81 8] Tdhdl
Sft AR SETA: Sil, B, I8 98 gHIcC Feolae ol
7} Yaeht 79 R St 9=+ Wres, a1y g <«

MR. DEPUTY CHAIRMAN: I would suggest that you give another notice for a
discussion like Calling Attention or some other. But how can we have it under Rule 267?
Education system is in a pathetic condition. So, a lot can be said about it. There is no

doubt about it.

st 91 3MEATS: T BH other sections H EXl v W) Aifed & €2 Unemployment
R BHRT S AIICH &, AS 3T e, Al 89 other sections H §9 Feolde R GORT AIlCH §
372

MR. DEPUTY CHAIRMAN: No; you can try another notice, not under Rule 267.

SHRI NARESH AGRAWAL: But without your help, I can't try. I want your help.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: I always help the Members. ...(Interruptions)...
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SHRI NARESH AGRAWAL: I want your commitment and everything.

MR. DEPUTY CHAIRMAN: I am always for helping the Members. You can give
notice and we will select according to the priority and according to the time available.

...(Interruptions)...

REGARDING ISSUES NOT TO BE RAISED UNDER RULE 267

sit Eﬁ? gqied RTOTRI): WX, a1 267 H issue I raise fHAT A1 AT 7, 9
IIIAT B consent Bl ...(FIH)... T, BT H FTIH 267 & 71d AT issue raise
{3 ST aaT &, ST hon. Chairman @1 consent 811 $9 B1SH H 7RI 267 & 37<Idl H&T
T raise BT zIII(EN, ST TIRAA DI consent ﬁ, otherwise Rule 267 aﬁﬁwaﬁ‘mw
mﬂﬁdisturbWéﬁ%lmmé%@ﬁwzﬁWWZero Hour ¥ allow
BT I1RT 3R without consent, el 267 § g7 raise el BFT I18T, 39 IR AT UTsc
3T 3SR Bl ... (FIHTH)....

sft 3e Tt (fRWTardt Uee): W), I8 A 81 Fahdl 27 ... (AGHT)....

DR. VINAY P. SAHASRABUDDHE (Maharashtra): Sir, please give me one

minute.
MR. DEPUTY CHAIRMAN: Okay.

DR. VINAY P. SAHASRABUDDHE: Sir, with folded hands, we are requesting
you that there are many new Members here and we have been repeatedly giving some
notices for Zero Hour mentions, and they are being denied; whatever maybe the
reasons; they may not be finding them meritorious. ...(Interruptions)... But, B SIRIECY
el § HIgP o7 &1 SAFTY ATATS Bl 9T SfId el 81 84 diei <If1Y| ... (Hae). ..
B I ST 3RT YA BRag (e & {6 badl qrge 3ih TS & 19 | 59 o
HT IZY T R IHR S 38T 8, 1 S T §H DT A&V ST 11T It is your

duty to protect our right to raise the issues in the Zero Hour.
MR. DEPUTY CHAIRMAN: Now, Sahasrabuddheji...

DR. VINAY P. SAHASRABUDDHE: We are being disadvantaged for no fault of
ours. B AT TSI AM 934 € 3R issue raise HRA & AR F& DI GXI HRIATS! DI
TET-a8T B Sd B T I PIg IRIBT 82 ... (TAL)....

o} SumHTafa: a9 Sfsul




